831 Central Sales Tar
(Amendment )Bill

{Shri Satya Narayan Sinha]

(2) Further discussion on the
Motion of Thanks on Presi-
dent's Address moved by Shri
Jaganatha Rao and seconded
by Shri M. L. Dwivedi. Reply
to the debate will be made by
the Prime Minister on Tues-
day, February 18, after the
Question Hour.

(8) Further consideration of the
Indian Reserve Forces
(Amendment) Bill, as passed
by Rajya Sabha.

(4) Discussion and voting of Sup-
plementary Demands for
Grants for 1957-58, presented
to this House on 11th Febru-
ary.

(5) Discussion on the Report of
the Commission of Inquiry in-
to the affairs of the Life
Insurance Corporation of
India, laid on the Table
yesterday, It is proposed to
put down this discussion on
the order paper immediately
after the Question Hour on
Wednesday, 19th February.

(8) Consideration and passing of
the Central Sales Tax
(Amendment) Bill, 1958.

Consideration of a motion for
the reference of the Mer-
chant Shipping Bill, 1958, to
a Joint Committee.

Shri Bimal Ghose (Barrackpore):
May I know whether any time limit
has been fixed for the discussion
which we are going to have on
Wednesday?

Mr. Speaker: Not yet. We will see.
I will call a meeting of the Business
Advisory Committee.

~

I

CENTRAL SALES TAX (AMEND-
MENT) BILL*

The Deputy Minister of Finance

(Shri B. R. Bhagat): I beg to move

——.‘i’t}bli-shéd in- the Gazette of Indi;TExtraordinnry, Part,

dated 14-2-58, pp. 1-2 and 3 to 218.
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for leave to introduce a Bill further
to amend the Gentral Sales Tax Act,
1856.

Mr, Speaker: The question is:
“That leave be granted to intro-

duce a Bill further to amend the
Central Sales Tax Act, 1956."

The motion was adopted

Shri B. B. Bhagat: I introduce**
the Bill. :

MERCHANT SHIPPING BILL*

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): I beg to move for leave to
introduce a Bill to amend and consoli-
date the law relating to merchant
shipping.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to amend and
consolidate the law relating to
merchant shipping ”

The motion was adopted.

Shri Lal Bahadur Shastri: I intro-
duce the Bill.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
resume further discussion on the
Motion of Address by the President.
Out of 12 hours allotted for this dis-
cussion, 4 hours and 34 minutes have
already been availed of and 7 hours
and 26 minutes now remains, exclud-
ing the time to be taken by the Gov-
ernment.  The list of amendments
moved on the 13th February has
already been circulated to the hon.
Members on the same day. Shri
D. A. Katti may now continue his
speech.

Shri D, A, Katti (Chikodi): Mr.
Speaker, Sir, the conversion move-
ment of the Buddhists, instead of

II-Section 2.

*¢Introduced with the recommendation of the President.



833 Motion on

being discouraged, instead of being
suppressed, should be éncouraged by
our Government. Because, the Bud-
dhists are out to destroy communalism
and casteism, which our Prime Minis-
ter condemns outright and down right.
In the case of the Bhuddhists, because
they have changed their religion, there
is no change in the economic condi-
tion. They are economically as back-
ward as other Scheduled Caste people.
This change of religion has not given
them any material gain. Therefore,
I urge that all the facilities except the
political reservations which they
enjoyed as members of the Scheduled
Caste should be continued to them,
irrespective of their conversion to
Buddhism.

Let not the Constitution come in the
way, If it is imperative to amend the
Constitution, that must be done
immediately. If Government is sincere
and honest in this respect, I believe
the saving clause (4) of article 16 of
the Constitution of India will enable
the Government to make reservation
in scrvices in favour of citizens of
backward classcs, if in the opimon of
the Government it is not adequately
represented. I have not got the
Constitution here; it may kindly be
referred to.

If Government has a desire, it can
do it And I don’t think the Govern-
ment has any desire. This matter has
been discussed here for more than
three times. My friend Mr. Kamble
has raised debate on the subject by
moving a resolution. But the Gov-
ernment has not at all been moved

Whether the facilities are continued
to these people or not, the conversion
movement will go on ceaselessly. But
because of this attitude of the Gov-
ernment, the Buddhists will one day
be forced to agitate for this purpose.
Ours is a democratic Government, and
democracy as has been defined by Dr.
Ambedkar is a form and method of
Government whereby revolutionary
changes in the economic and social life
of the people are brought about with~
out blood-shed. So far as conditions
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in this country are concerned, I think
this definition of democracy is very
appropriate. More than anywhere else
in this world, in this country besides
fundamental changes in the economic
life of the people, revolutionary change
in the social life of the people is
essential. We need reconstruction of
the society, based on equality and
fraternity, which is an urgent need.
That is one of the most important
functions of a democratic government.

So far as the fundamental change in
the economic life of the people is
concerned, what is being done by the
Government is not enough. I do not
wish to enter into the details now.
But I feel that the question of a revo-
lutionary change in the social life of
the people is completely ignored in
this country. Rather than that, any
such movement is being suppressed,
as has been done in respect of Buddh-
ists.

But we must all remember that the
first condition precedent for the suc-
cessful work ng of democracy is that
there must be no glaring inequalities
in the soe'ety. There must not be a
class, which is completely suppressed
or oppressed, which has all the bur-
dens to carry, and another class which
has all the privileges. Dr. Ambedkar
once observed that such an organisa~
tion of society contains within itself
germs of bloody revolution.

The Scheduled Caste people and the
Buddh'sts are trying in their own way
to uproot these glaring social inequa=-
lities Therefore, their hands must be
strengthened by the Government.

Before I conclude, I would like to
refer to the Enquiry Committee report
on the death of Dr. Ambedkar. Some
hon. Members desired an enquiry, and
an enquiry was made. But the report
of that enquiry has not been published.
By concealing the report, by making
a statement, which was not at all con-
vincing, the Home Minister has created
grave doubts in the minds of the
people, and there is great dissatisfac-
tion prevailing among the Scheduled’
Castes and Buddhists in this country,
who are followers of Dr. Ambedkar
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and who are millions in number.
Therefore, 1 submit that the report
should be placed on the Table in order
to remove doubts from the minds of
the people. If it is not possible
1o place the report on the Table of the
House, at least, it should be given to
those who demanded an enquiry.

Shrimati Renuka Ray (Malda):
Mr. Speaker, brief and concise, the
Presidential Address yet gives an
overall picture of the things that
have been done, the difficulties that
still confront us and the ways and
means through which these are
sought to be overcome. The financial
difficulties that we have been facing
and which have been very great are
still naturally exercising our minds.
But, there is no doubt that the Gov-
ernment has been more alert in the
matter of import and export controls,
about our overall financial situation
and in following a more vigorous and
progressive taxation policy,

So far as the international situation
is concerned, I do not think there is
any rational man or woman who has
any difference of opinion regarding
our policy on this subject. But, what
does exercise our mind is that in the
implementation of national policies
our machinery is not adequate. I
am very glad that there is some men-
tion in the Presidential Address about
this matter when it speaks about the
National Development Council’s
recommendation that in the Block
areas, the operational budget should
be in the hands of the B.D.O. and that
the Block shall be the unit of deve-
lopment and planning. Here lies the
most significant thing of all to my
mind.

I feel that while our policies are
right, it is in the implementation of
policy and the machinery through
which we have to accomplish this that
we must focus our attention to a far
greater extent. Government and the
people at large are all convinced of
one thing not today, but for the last
few years—that we have had to go
in for short-term policies of giving

14 FEBRUARY 1958  Addrers by the Presi- 836
dent

food and relief wherever there has
been failure of crops, we have not
made much advance, I should say,
though I do not say there has been
no advance, in regard particularly to
small irrigation projects, though this
is much talked about. I know that it
exercises the mind of the Government.
But, I would like to know why we
cannot go further ahead.

As I have indicated our failure in
swift implementation of work as on
this front and so in other hinges on
the administrative machinery through
which we have to work, I feel that
as yet our minds do not seem to be
free from confusion about this. I do
not say that the Government has
made no changes at all. But, I do say
that in spite of repeatedly saying that
our machinery must be geared to the
needs of a welfare State and must
be changed from what was needed for
a police State, we still remain to a
large extent where we were.

In a few days, we shall be taking
up the Budget. We shall see again the
spectacle that comes year by year
viz.,, the budget lapses. This is only
one out of a large number of items
that need to be discussed. I think
everybody recognises today and
realises that as these lapses are brought
up, there is a tendency on the part of
the Government, from Ministry to
Ministry, from the Ministry to the
States, from the States down to the
man who implements on the field, to
pass on the responsibility when the
budget lapses come. Yet we do not
seem to eradicate the root of this evil.
So much energy is wasted, and so
much time has to be spent in trying
to get sanction that there is no time
for execution of work. The end of the
year comes and there is a feverish
haste. The implementation authority
who is in no way responsible or has
very little responsibility is asked to
spend money probably in a period of
three months and naturally wasteful
expenditure, to avoid which so many
checks are placed, becomes inevit-
able. Yet, we go on in the same old
way.



k
857 Mosion Bn Address

1 would like to say that unless there
is some radical change made, until we
can get ‘out df this fiea of tlinging to
outivdin procedures, customs and
technicalities, departmental dnd other-
Wwise, we cannot get away fivm that.
There 18 no doubt that there is foo
much of centralised finsncial control
the spending Ministries in the
with the coneqtient resuit
that “there 1s bargaining going on.
The spen Ministries also speak in
terms of asking more than théy are
likely to get Because they think thist
this is the only way of getting someé-
thing This spectacle goes an.

The potition as regards the Centre
xoid the States 1s still worse. Iam glad
that to a great extent ths system of
matching grants hus been given wp,
whych diurmg 1938-57 slowed down
the pace of the Second Five Year
Plan in its first year All the same,
there 18 yet a very great deal that
has to be done by which we can bring
about swifter progress of work Each
separate scheme coming up from the
dastricts takes far too much time to
get sanction by the adminstrative
Ministries 1n the States and then n
the Cefitre and the Central Finance
Ministry I would say that the Central
Minustries which are the adminis-
trative oOnes should be given
greater accountmmg  responsibility
Similarly, the State Governments
should be given this money sanctione
ed and a review kept afterwards and
no irntant checks put in beforehand
There has to be a change n our out-
ok Although I do not deny that
there have been many Committees
and many Commissions which have
reported on these vital matters, yet,
1 know we do not get on with this
matter to the extent that we should
Uktil we do that, it is no use talk-
ing about swifter progress

Then, I come to the new pattern
through which we are trying to
t‘mavﬂn'c:oxn:’ these dmtcmuu of red

, 4nd that is, the autonomous
and semi-autonomouy boards the
public sector to a large extent, in
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regard to large projects and also in
some other vital matters, we have
been sejting up these boards It was

change, we do not go ahead

Then, I will speak about something
else, that i, the import and export
poticy of thé Governnent I know
that there has been a great deal of
tightening vp during the last year
which has improved matters, but
honestly I must place before the Com-
nmrerce Minister certain points Fwen
this morhing there was a question re-
garding the production of artificial
silk, and the answer given was that
goods are produced for export, Hut
any one who goes round the markets
or ships will see that the bulk of the
artificial silk produced is being utilised
m the country I; it therefore neces-
nu;y to produce so much artificial
8 9

In ipite of the restrictions, we still
see luxury goods, non-essential goods
in the shops and the market places,
end that to the laymsn appears
strange when we are following a very
stringent policy

Then ih regard to the import of
essential goods, I want to point out
in all humility that sometimes there
is s0 much delay that the very purpose
for which some very essential goods
are required is defeated 1 do not
say that it is a matter of policy, but
sometimes permission is given for irh-

¢ gootls which are not esgeniial

r ouf mahufachire while it is not
given for essential goods.

Let us take some ather polictes
which also concern the Commercé
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Ministry. I was rather amazed to hear
that there are in this countr¥ at least
five, maybe more, firms which have
bLeen given licences to manufacture
automobiles, but as yet there is not
one firm which has reached anywhere
near self-sufficiency in producing an
automobile in this country, whether
a jeep, a truck or a motor car which
we will be able to use if imports were
to be prevented because of war or any.
other reason. It is stated that seventy
per cent or even 90 per cent of the
parts are being manufactured in the
country, but if a carburettor is not
made in the country, a motor car can-
not function. And this is the kind
of thing that is going on. If in the
public sector we can have a locomotive
made entirely in the country in re-
gard to all major vital components,
why not the same obtain in the pri-
vate sector in regard to at least one
kind of motor car, even though it
may not be a picturesque-looking
one?

Take the case of Poland. Two years
ago many people went to an exhibi-
tion there and they found a particular
motor car which looked very old-
fashioned compared to the wondertul
things that are produced in America
and other places, but they bad laid
emphasis on one point that they
would have one vehicle which they
could use and in respect of which they
could be self-sufficient. Why should
that not obtain in India? Why should
we give licences to so many and yet
not have one car made here in all
these years, for which even the car-
burettor is made in this country? I
request the Commerce Minister to
look into this matter. It is a matter
uf great concern to us, and therefore
I say that so far as policy is concerned,
we have no quarrel with the over-all
policies, but we find that the difficulty
arises in the implementation of the
policies, in the matter of working them
out in detail.

Now. there are the oil refineries
about which we have come to an
agreement. This rupee company is a
good thing, but let us be warned also
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that w dealing with people whe
have Beén monopolists, who know a |
great deal more about it than we do '
ourselves. We have certain handicaps
also because in a country which be-
lieves essentially in the freedom of the
individual, where we have the private”
sector along with the public

there will be the natural tendeyey for
the private sector {o pay more and
get the best experts available. Since
we want the public sector to expand
md be a good one also, Govern-
ment must be more vigilast about
this,

I have seen some of the agreements
into whicli we have entered in earlier
years with some of the firms who have
helped us no doubf, but these agree-
ments have also led to restrictions on
our own work here. I do not want to
enter into details. It is only by a
method of trial and error that we can
learn, but we must realise that
there are many things that are still
going wrong, because ‘of which our
energies, time and labour are being
wasted and we are not able to pro-
gress as much as we could have
I am the last person to belittle the
efforts of Government. It is only
human to make some mistakes, and
mistakes are inevitable when one
is trying to go ahead, but we must
learn from them. We must keep an
open mind in these matters, and I
hope and trust that the Government
will do so.

I have not much time at my dis-
posal, and there are many other things,
which I hope to be able to bring up
when the relevant Demands for Grants
come up, but the whole thing hinges
on the kind of administrative machi-
nery that we have. We had a Bill
the other day, which has just been
enacted, regarding corruption among
public servants. That i{s necessary,
but what is more necessary than the
personnel is the machinery itself, an
overall change in the maghinery itself.
We may make mistakes, but we must
rectify them and benefit by them. If
we really want to go ahead and bring
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about changes in the economic sphere
by, which equality of oppqgmty is
ussured to all and disparity 0" wealth
dissppears, then there is only one way
in which we can do it, and that is
not only by adumbrating our policies
but having the machinery through
which we can actually implement those

poigies into reality.

Wi these words, I suport the
Motion of Thanks.

&ro_ T ga1 g (dgauw) o
weaE , W T A Ay ¥
t & o=ufa st & s wfamo §
2w ¥ wifew A w1 aEr qEe
fax fafrg frar 31 @ aF o7 4
g+t ==t o el § 66 g @
# oY Ao wERE wREA ® feafar
¥ s & wf, S Fw ggr W
wEa N gy asde gl | & i Fomn-
T ff #t ¥@ F fod e T
T I N T s afr sz &
ag g v & faar Y @ &, vow @
g@ A &1 T § g A ew Afa
T QI WA G Fear fF wemnw
el § @ ag @ Aifw wo ¥
fe oY amr & f&@ @ i
w9, vy 9 ) faamia
deamt ¥ oY surer frgwor @y
aFad &7 W | ggt 9T 9w A
Y SHREw w1 § w8
far ofY, Rz ¥ o sfear vk e
&= srifem, @ oft & o fauf
) Reds ww sfem W faw g
w1 fraet B s 3 & faR, e
% ¥ qE  TTELEd 9T o
feam Ay foely Wy -
ATEEd $— e W U ) SRl
¢ ofem agt av @ wir el
qv uw W ficarr adi § 1 amieT &
st o W off grew & ) owft
wo Wt s & wgr fF 9@ ateEr
¥ wwnier & 0w {2 wrer OwE gt W
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fead v &t aw @, Sfew Fawr
LYY, 0¥ uwE i &Y fauré gk
W fagre & aY ux uwy F f faemf
wdf g€ & 1 waeT wrov ug § oo
qeqrdt § O o @ &, < e
A T TRY § SR T TG T ey
AR B § o o swR Ry
sfy w<k 7 aghoy A gy @1 &
ag Fgm AR g fv @ Aw awml
) aga Hfeard & arg s Wfgd
a# g & fF om & o Aol wrd
4 g, 79 § ITH HATT F wTHY
sufa g & o urd Ft §1F Y dwren
g

ot gtx ma fradr (I=mam) ¢
& fer I wAw fafee @
fear sy ?

o oW gIn fag  wrd fawwy
o Afad )

TS g @ & ag W wgar TR
g fn fom o & agr Lo e
wIREE ¥ gy & a7 gf, 9 aw
FEHIR & @ 7 gy oot & oY w74-
ofgat & @ & S W S &
arft w1fe® 1 qE 1@ A A f g
¢ f wrefie & et § fomr Aifx
WA T T AW WY 9 §, e
@Y Ay woArE o W & | qgw wgw
wid § ) I ¥ T oW aeew d
s gl ¥ &g v wifgd oW
& o Rraw arn a1 5 dad fad,
awa g N " A A gt
hfrafer s W% 3o qHo Te
e qfire ¥ ag F3 § Wi SR
qifirear wfaga dx & s €x T
¥ firgy & wofig Y 3 1 wRW OW
oW WK it W e W
i A W ? @ A e ag



fwre ow guw feoy)

aorc felt ¥ wUd W @
A wg v wrgn § fe wfsranere
v SR W A il woR
wifid 1w a3 e gl ¥
AT AR SR & A o i
N, o rw ¥ fooelt & sl ®
art # oy srery § A W W A
ot T AT FT Y §, T W gy
wigd Wi 9 ax e Friver gt
gl |

Mr. Speaker: Is it singular or

plural?

Dr. Ram Subhag Singh: I stand

corrected; it is singular.

I A A W o F N e
srfard s wifgd | W o e
g e o aew 3w ¥ ww g
¥t pr @ AW R ) W
W it § 1 Sa% eufirer & whr g
W 9T &, ¥ AW & wfw war
T Ty TR & s & fdy o
R wafiy o o o w1 Twar, N f
a7t 2w & fgg & 4 uvd fgg WY
fray wT A Wy | O =iy & e &
T Wt W W syfee v @ o
w 7 wh nfid | wikt ofx
fewelt & 27 7w ooy o v v &,
ot FTRTT Y AT 637 T o fgd
o feeeht & QX et #Y ey fear o
wifid, ot fis agi 43 83 2w d v

LUl S 3

gt o Mwr W wEew §, oy
i ¥ wd wd o gl o ¢ v
& oy srralt ¥ aut wrd @ T g Wy
ok &1 e wat ox Ut g
@, xafwd e avere N st
W A wR o AR e wywr aff
S wifgd @ 1 9w IR—qanx-RY

uﬁfmmmiﬂﬁ

gt & wk & wvew worlY, Sfiew B
w gy i & oo wrdwrfy Y oy o
& | @ v F oo e A Frfewe
sy vl W @ 1 e gl
W F A 9 gy, N @ gy Do
mht w6 s e foh Y WO WY,
w_erk ofr sy off % | W
g,

@t g TEw A wre o dare gy
Ty § 1 & e g W §—siT
q AT Y ST w7 & dwey < A of
2 v fawm € WY frare i f—ix

gt o wAfwwE 3 ¥ o gl 43

&, 9t fir wroulr arer o oY AR §, STy
w1 fealt fgaw ¥ gy b wfgw, WY
frameama N ER ) dagw
T s wrgan § fr W e
w=g ¥R QX F 9T w3 fgd | g8

. oy wo f& gw ol o e

TR T T, 9 TF U WA g,
e 7 wed il & for 8, q R
Flog i &1 o & a F s
w1 T drerar ¥ W gl § O vy
wor wtfed WX & e § e ag
wiyoy arew & ¥ wfed fe R ¥
@ @ I, g o I oW W
g w0

¥aw pefifire ds, amew e
W & AT S g S
@ § s g7 T T W
w @ § e b e o i
T W Y i e W
s o 3w & derdy §, ow §% ENTTER
A @ ARl e
arY &7 Wy g ug & f o sl
W TR W § o e W R
awear &% WfiT T W ¥ ST
€T R v
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st WY W @ 1w g A
e v i At e et §
afer & wr oW W wgt e
w<, W B sweqw )
wo o dwr gy ol  faed
xR & g oY, ¥ qav wowr fawar
wir g 1wy e ey, wil Ffrey
fadr, 3% ¥ ST W w7 Ak oW
aft &+ ¥fwr e Y otw ¥ g
WA W7 T AR, B T W @A
w faur R—m Wy ST w—
o e g 1 3w g fe qwe
oz o ol drer wie Yoy od ¢ Wi
T ST BT gl i e fY
fanfan @ s vy wigd

et wgvea 3 v § v ¥ avw
% R,UR aquifaw fawre dex W
I q¥ § 1 A W g, arey 9N
ot wgrfoar gk 6, Afier & agforar
wiYC weda T &, W vaevde miwas
¥, qURm goCaTET ¥, wewfer
AT ¥ a1 fador Jaw i W
g ¥ wd o g & AW
FOn ¥ w7, IAE w fedt T,
W T, e wnT ik S e A
g | # gg W wear i I A w Y
v J foar g 1§ weetegr W
T g WA F 2,08, 000 MA A
g1 W Ma § ur o ureh M
fawra ¥ & o a1 W Aifed
fo or s 2 At e ¢, @ I &Y
wief § § o wrelr fowrw dfe &
w & ol il w1 g W
I wew oI ww 8]
A F, TG WTANRT {9 TN
&, WK &§ 9% gyrwwar §f Wi
arg ol @Y, & IaEy vIg Ay W
X ¢, I o awrE 1 FW wQA
¥ § e ag gt I e
W s gL wwag g
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wTe grT a7 /2 frem ek wr ¥
afeT w7 A X ¢ e wrw
o A wwow oW A
awy ¢ v fioarr e e § oy ol
sy foor & for sy & § 9P o
i fema e o
XAE 19 W AR &7 A e At
ver ¢ s Wermad g@ &, § oo
B @ § ¥ s o gy wifgd
st wgr & & amufaw  faowe
R AT W TE U WX
W wifow fer ™y ) W aw
@ foerr ¥ & AR oy O
@y sramT oy ger g1 foer awy
T WA o AR gee frar § g
sRaT w1 T W e
WIT UM T T Wi ot W e
TN T AT g A R Ay www
sfra S § o ww MW fr ¥
feafa & R g & smaom 1 W
oy e § 5 et § wogRy o1 ware
§, W FR T W owAE §, &
w1 B T §, w A § v g,
mafe & & @ e oqmn @,
FeEr At avna AR Rt § o
T %A P EER FET TE WS
g1 afe ¥ A ol Ay o v
sfydrt w1 W oK AW @
W FT NG TOT + wgr X W
UEEERAT  ERIT AG 9T TR I
¥& & faft dor o war § | W9
or @ ¥ qAY 9= & Wl @
ey ST Y TF oy O &
w9 g dw owwgd & W
qedt § | T ATE A ATAHT 3§,000
CRGUR R LR R )
HT§ T AT TF CF TH AT 9« X
@ ¢ oA 13- W
A a® ) AT war afesie
T ad Y A § W W wly o
Yataff e T &2 ¥ @
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[®ro o gam feg |
@ § 1313 faww ¥ O W
P A AT AT W
Yoy ¢ s o T ¥ F & o
¥R fm R @ ofieeww siehut
thewm xR oW
R 7 a1 9YW T K A -
o fFaff ) wag ¥ wow
ffemfa dzr gt &1 & oot &
W SRR AT E ) I WY O
W # Qoo wied &few ¥ & €
R TwH Ay 93 Wl § Wi Qoo
urdt W 1 I W g @
frpr o & g § WK & @ e
N GRA] ) TE T OF ST
AT ¥ AT @9 ERM | T A
waw fs gramad Y dwrd N
T § g g e W i
wwftar ey tarmard

@A aw ag § fe o wdw o
& 6 it T fear s
¥ foamae, 3 uF wRw war 97 e
fo agfoarar :—

A non-official out of those pre-
sent should be elected to preside
over the meeting of the block
advisory committee while the Col-

lector or the S.D.O. could func-
tion as the convener.

U SN FT AGAT W A §
dfer Az gt
fz @ farw & s § ool faenk
fear o Wl & WX WRWY W)
vt aar ¥ st foar st awar
t & g feadwe M wur grew
&5l TR wET WY g
wegaf ot & oY wiv-wrwor fear 8,
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13 hrs,

Mr. Deputy-Speaker: Shri Brijesh.

I must remind the hon. Member that
he had given his name yesterday. I
called him, but he was not present.
He perhaps went away after some
time.

Shri Raghunath Singh (Varanasi):

1 am also present, Sir.

Mr. Deputy-Speaker: He too had

left yesterday.

Shrl Vajpayee (Balrampur): I never

expected that I would be called on
the first day,

Mr. Deputy-Speqkex; Sematimes

people who never, expect get opportu-
nities,
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Shri 8. L. 8aksena (Maharajganj): I
beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
has failed to enunciate any imme-
diate concrete measures to stop
starvation deaths in the famine
stricken districts of Eastern Uttar-
Pradesh, particularly Gorakhpur,
Deoria and Basti.” (65).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no proposal to include a
multi-purpose River Valley
Scheme to control the rivers
Gogra, Rapti and their tributar-
ies in the second Five Year
Plan.” (66).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no proposal to increase
the price of sugarcane to Rupees
1/12 /- per md. which will benefit
the canegrowers in their present
famine conditions.” (67).

(iv) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
does not refer to the discrimina-
tion which is practised in favour
of the IN.T.U.C. by the Registrars
of Trade Unions by causing un-
necessary delay and refuse regis-
tration of non-ILN.T.U.C. Unions.”
(68).
(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention any concrete

proposals to incresse food produe-
tion by large-scale co-operative
farming.” (69).

(vi) That at the end of the motion,
the following be added, namely:w

“but regret that the Address
does not mention the principles on
which representatives of labour
on the sugar apd textile wage
boards have been selected by the
Government and does not lay
down that they:should be elected
by labour employed in these
industries.” (70).

(vii) That at the end of the motion,
the following be added, namely:—

‘“but regret that the Address
does not mention what improve-
ments are proposed to improve
condition of labour in sugar and
other industries” (71).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that no adequate
appreciation of the present situa-
tion in Kashmir and Goa is shown
in the Address.” (72).

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no mention of the division
of the North Eastern Railway at
this inopportune time which will
saddle the Government with huge
unnecessary expenditure causing,
at the same time, untold hardship
to the staff.” (160).

(x) That at the end of the motion,

the following be added, namely:-—

“but regret that the Address
makes no mention of the steps
which the Government propose to
take to end corruption in the
country which is rampant in
almost every department of Gov-
ernment and public life” (161).

Mr. Deputy-Spesker: The amaend-

ments are now before the House.
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Raja Mahendra Pratap (Mathura):
Sir, I am very glad that I got this
opportunity. I have moved two
amendments to the Address of the
hon. President. Our hon. Predident
has kindly said a great deal ahout
more production. Certainly we
need more production because
we see that we have to bring
a good lot of foodgrains from
abroad Along with that, I have to
submit that there should be some
kind of birth control which our hon.
Prime Minister also recommended. 1
have said in a couple of resolutions
which have not been admitted that
people suffering from advanced TB,
lepers and people condemned ° for
murder should all be emosculated
because their children are harmful to
the nation. That would also help in
reducing the number of our popula-
tion. We have been trying in this *
direction in a spiritual way because
we have quite a lot of sadhus also
who do not lead family life and thus
they also help by not producing
children. But, in any case, I have to
submit that this is a question which
has to be seriously considered. Merely
to produce more is not enough. A few
years ago I have said that there are
countries in the world which are
veally vacant; for instance, East Africa
or a greater part of Africa and South
America. We can send out quite a
large number of people to these coun-
tries. From my own experience I
may 8lso tell you that Japan is trying
in different ways to send emigrants to

interested in this question. He always
travels to Brazil and other places, and
takes thousands and thousands ef
Japanese people to those countries. I
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think we can also send out quite a
large number of people to these lands.

In connection with Goa I have said
sotoething which may not be very
pleasant to some of my fellow-Mem-
bers. 1 feel that we speak & great deal
of a small little Goa. There are other
ways to settle this question. 1 have
suggested that we may enter into a
friendly alliance with Portugal on the
principle that we send millions of our
ml:toth:?ottucum colonies of

It we could do that there will
be no question of Goa at all; all the
Portuguese colonies of Africa will
thus belong to us, I believe .

Many years ago 1 wrote while in
Jupan that I want to make India the
centre of all religions. At thattime I
suggested that it would be a fine idea
to make Ajmer a place of pilgrimage
for all the Mussalmans, and we ask
His Holiness the Pope to make Goa
his winter capital; in summer he can
live in Rome and in winter he can
come and stay in Goa. Then we have
Bodhgaya and Brindaban ig the holiest
place of Hindu religion. Amritsar is
the holy place of the Sikhs, and we
have Adyar, the holy place for the
theosophists. We have also in Cal-
cutta the holy place of the Brahmo
Semaj. In that way we can make
India the centre of all religions. In
regard to Goa I suggest that we may
ask His Holiness the Pope to make it
his winter capital.

It is a very important question as
to how we settle this problem of
populstion. I have suggested in a few
words some remedies. We can en-
courage good sadhus—of course, not
the eovil sadhus who look different
into families with evil eyes, I mean
good sadhus—not to produce children.
We can also encourage the sick peo-
ple and people with bad characters
not to produce children. We may
also send out people to other coun-
tries where there are vacant lands.

I must say one thing here, that the
situation has changed a little. While
speaking on the Address of the Presi-
dent formerly, 1 objected to his
mmbrella. I object to that still, but
the situation has & bit changed because
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our hon, President invited me to
Rashtrapatl Bhavan and heard my
Religion of love, so that I am looking
forward that he may be converted
to our Religion of love and there may
be no more difficulty as regards these
different details about which he spoke.

Mr. Deputy-Speaker: The hon.
Member should not disclose any pri-
vate conversation that he had with the
President.

Raja Mahendra Pratap: He is not a
private person. I am also not a pri-
vate person. Therefore, everything
dealing with the hon. President is a
public thing. I hope, Sir, you will
excuse me.

Now, the most important problem
is of world peace. 1 hear many fine
speeches. They speak of troubles
created by this man or that lady. I
have just heard how our Navy should
be strong. But our friends forget that
in spite of the greatest military force
of Germany and the greatest military
force in Asia of Japan, both the coun-
tries were destroyed by military
force. I do not believe any more that
any great military force could save
our country; in fact, no country can
be saved by only military force.

And, it is a very wrong idea to
think that co-existence will help us.
As I said the other day too, these
people who speak of co-existence,
especially when the great powers
agree to co-exist, they only want
to get more time to prepare for a
more deadly war. This is what co-
existence is, and we should not be
satisfled if someone encourages us
about Panch Shila, co-existence and
in our talks ;\bout world peace. I
have said, and I must repeat, that
our hon, Prime Minister, though he
is very honest and he sincerely
speaks about world peace, is a part-
ner for world war. When our coun-
try is a part of the British Common-
wealth is tied with the United
States of America, how can we say
that we are peutral? We are not
neutral. Therefore, all these fine
speeches on world peace, co-existence
and Panch Shila are only to deceive
the poor people, or these people who
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{Shet Mahendrs Pratap.]
spesk about such things are deceiving
themselves.

Therefore, the only remady for all
such ills is World Federation, there
should be Federated World Govern-
ment. I have said about it before and
1 repeat it now: Just as Soviet Russia
bas made Communism its creed, just
as Anglo-Americans have made demo-
cracy their creed, we must make
World Federation our creed.

With our World Federation we can
fraternise with all the small or weak
States of Europe. These States, I
know from my experience, hate Rus-
sians and also the Americans. These
small States of Europe are looking
forward for some new plan, for some
new movement which could give them
real security in their own homes.

The world federation, as I have
expounded, gives complete security to
the States. What do I say in my
world federation? I1- say that
Honolulu in Hawail Islands will be
the world capital, that Australia and
New Zesland will belong to the world
capital district, that there will be five
autonomous States or provinces, conti-
nental provinces, of Asia, Europe,
Africa, North America and South
America. I say that Geneva will be
the capital of Europe. I say that in
Europe there will be three districts,
Oriental, Nordic and Latin. You see
that by this method every country in
Europe will be secure in its own place
and the oriental district, as I define
jt, with the capital at Budapest, will
separatec western Europe from Soviet
Russia,

I know that all the States of Europe
appreciate this plan and Latin
America also. 1 know it also by my
experience, a8 I was in Mexico. I
know that Latin America hate North
Americans, They hate gmericans and
call them Vankees, and they hate
Soviet Russia for the Soviet’s non-
religious or antireligious views. They
are very strong Roman Catholics.
When we will go to them and say,
“Here is a world federation, with
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unity of religions and economy of a
joint family,” they will like &t

I have worked for years on this
plan. When I say something, I say by
my own experience, as I have already
sajd, and all my friends know that I
was six times in the United States
and ten times at Moscow. So, I know
something about these countries and
their way of thinking or their pay-
chology which is very important. I
say that these Latin Americans want
some such movement which 1 present
to the world,

Ag regards our independent countries
of Asia, I think my friends also know
that I was five times in
—gix and s half years I lived there;
I was in Iran; I was in Turkey; I was
in Central Asia, travelling on horse-
back many hundreds or thousands of
miles So I say that what I say is
from my own experience. These coun-
tries hate Soviet Russia and they do
not have apy faith in American colo=
nialism. These countries will also be
pleased to fraternise with us.

Let us have a look at the world map
and see things. Supposing all the
European States are with us, suppoa-
ing all the Latin Americans are with
us, under the plan of a world federa-
tion and supposing countries from
Afghanistan to Turkey join us and
the African states join us, then, what
is left? Only, England together with
Washington and Moscow. Well, we
can force them mot to fight and we
can have world peace.

Mr. Deputy-Speaker: We should be
content with world peace, I suppose.
He may conclude.

Raja Mahendra Pratap: I shall finish
with the last point which is very
important. That is very clear: that
there should be one world state.
Only in one world state can you stap
wars between nations and give securi-
ty to every country, That is vecy
clear. 1 think even a fool can under-
stand it.
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Now, take religion. It is also very
Important, because, the other day we
saw how Blood was shed in Bengal
and in Punjab.

An Hon., Member: And in Ramnad.

Raja Mahendra Pratap: Why do
people fight for the ideas put into
their brains in their childhood? We
can explain to them that thege are all
ideas, religious ideas, political ideas,
and they should not fight like savages
for these ideas. This is very import-
ant. Well, I dare not take more time,
for, it will take a long time for me if
I go further with that idea.

1 say one thing more. I stand for
one Punjab, one Bengal. He is not a
Bengalee who does not stand for the
unity of Bengal, whether he is a Con-
gressman or a non-Congressman.
There is no question about it. He
must have patriotism for Bengal, one
Bengal, which has led our counfry to
freedom.

I say further that I stand for an
Aryan —Iran to Assam and Himachal
to Ceylon. I cannot explain it now.
1 have asked for a meeting of the
Parliamentary Group and I will ex-
plain that there,

Mr. Deputy-Speaker: No new points
can be taken up now. The hon,
Member’s time is up.

Raja Mahendra Pratap: One thing
more: the joint family system: this
Congress system and this Communist
system make us fight and we do not
want fight. I say that we should ac-
cept as a principle that every village
and every town will be considered a
joint family, with respect to the eld-
ers, love for children and healthy
working of the community.
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Shri Supakar (Sambalpur): I beg to

move;

‘“That this House agrees with
the Thirteenth Report of the





